
Need a national law to protect human rights of refugees and 
asylum-seekers: NHRC 
https://www.indiatoday.in/india/story/need-national-law-protect-human-rights-refugees-
asylum-seekers-nhrc-1902553-2022-01-21 
On Thursday, the National Human Rights Commission (NHRC) called for a national law 
to end adhoc-ism and ambiguity in dealing with refugees and asylum seekers in India. 
 
During an online open discussion, it was unanimously decided that a national law that 
includes all the best practices implemented so far is needed to ensure uniformity and 
legal sanctity in protection of human rights of refugees and asylum seekers across the 
country. 
 
The panel agreed that although India has a good track record in dealing with 
international refugees and asylum-seekers, the nation must help them seek benefits of 
welfare measures put in place by the government even as it takes care of national 
security. 
 
Addressing the open forum, NHRC chairperson Justice Arun Kumar said, "Article 14, 20 
and 21 of the Constitution extend rights to all persons, including refugees and asylum-
seekers. But their permit to stay in the country cannot be extended forever without them 
acquiring citizenship, as also observed by the Supreme Court." 
 
Justice Kumar said that the legislature needs to be impressed upon and told to enact a 
national law for refugees and asylum-seekers so that adhoc-ism, confusion and 
unnecessary litigation can be avoided. 
 
Kavita Belani, Deputy Chief Mission at UNHCR, said that refugees by definition are 
victims of human rights violations. She lauded India' s support for refugees and 
displaced people with its home-grown solutions in line with global commitments. She 
described these as very inclusive and forward-looking. 
 
However, she said that these needed to be formalised in a structured policy to form a 
national response. This will make it easy for all refugees and asylum-seekers to get 
access to their rights, she added. 
 
Concluding the discussion, Justice Kumar said that all the suggestions would be further 
deliberated by the commission and then sent to the government as recommendations 
for implementation. 
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India Should Stop Using Abusive Foreign Funding Law: 
Human Rights Watch 
https://www.newindianexpress.com/nation/2022/jan/20/india-should-stop-using-abusive-
foreign-funding-law-human-rights-watch-2409180.html 
As many as ten human rights groups have asked the Centre to stop using the Foreign 
Contribution Regulation Act (FCRA) and other abusive laws to silence civil society in 
India. The rights groups also urged the BJP government to immediately stop harassing 
the Centre for Promotion of Social Concerns (CPSC) and its program unit People’s 
Watch. 
 
The rights groups include Amnesty International, International Federation for Human 
Rights (FIDH), Front Line Defenders and the World Organisation Against Torture 
(OMCT) in the framework of the Observatory for the Protection of Human Rights 
Defenders. 
 
 
A statement issued by Human Rights Watch (HRW) in this regard noted the raid 
conducted by the Central Bureau of Investigation (CBI) at the office of CPSC in Madurai 
on January 8, 2022. The CBI officers informed the CPSC that they were investigating 
allegations of fraud and financial irregularities under the Foreign Contribution Regulation 
Act (FCRA), a law that regulates foreign funding for Indian nongovernmental 
organizations.  
 
The rights groups recalled that in 2016, the Ministry of Home Affairs rejected CPSC's 
application for renewal under the FCRA. When the organisation challenged the 
government’s decision in the Delhi High Court, the Home Affairs Ministry told the court 
that the group used foreign funding to share information with United Nations special 
rapporteurs and foreign embassies, “portraying India’s human rights record in negative 
light…to the detriment of India’s image.” The government characterized this as 
“undesirable activities detrimental to national interest.” 
 
The government’s response in court is evidence that it is violating India’s international 
obligations by targeting a group for promoting respect for international human rights 
instruments and cooperating with UN human rights mechanisms. The government also 
alleged financial irregularities even though the Delhi High Court had previously cleared 
the group of those charges in 2014 after the organization challenged similar 
suspensions in 2012 and 2013. The case is still pending, the statement noted. 
 
"The government appears to have routinely disregarded court rulings in favor of civil 
society organizations and their constitutional rights to freedom of expression and 
association. The courts have repeatedly reminded the government that in a democracy, 
peaceful dissent is protected and may not be muzzled," the statement said. 
 
"This crackdown is part of the wider repression of civil society in India, including through 
the use of draconian laws such as sedition and terrorism. Over the years, a number of 
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United Nations bodies have expressed concerns over the use of the Foreign 
Contribution Regulation Act to silence dissenting voices," the organisations held.  
 
Yet, in 2020, the Indian parliament passed amendments to the law, adding intrusive 
governmental oversight, additional regulations and certification processes, and 
operational requirements, which have further adversely affected civil society groups’ 
access to foreign funding and their ability to carry out human rights work.  
 
The rights organisations demanded India’s National Human Rights Commission to 
promptly investigate the government’s refusal to renew the registration of the CPSC 
under the law and take all appropriate and necessary actions to protect human rights 
defenders and organizations, including their right to freedom of association and access 
to funding.  
 
"The government should also amend the FCRA to bring it in line with international law 
and human rights standards and stop using it to target defenders and others exercising 
their basic human rights. It should further ensure that all human rights defenders and 
organizations are able to carry out their activities without any hindrance or fear of 
reprisals," it said. 
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अराजक त᭜वᲂ के िखलाफ हो सत कारᭅवाई 
https://www.amarujala.com/jammu/demand-jammu-city-news-jmu2522627113 
जेके ᭔वांइट चचᭅ फेलोिशप न ेसमुदाय के धाᳶमक ᭭थलᲂ और लोगᲂ पर हमल ेकरन ेके मामलᲂ कᳱ 
ᳲनदा कᳱ। वीरवार को पीआर शौकत पीटर सिहत फेलोिशप के सद᭭यᲂ न ेᮧसेवाताᭅ कर सरकार से 
अराजक त᭜वᲂ के िखलाफ उिचत कारᭅवाई करन ेकᳱ अपील कᳱ है। 
 
उ᭠हᲂन ेकहा ᳰक मसीही समुदाय हमशेा शांित िᮧय रहा है। दभुाᭅय ह ैᳰक कुछ समय से कुछ 
संगठन चचᭅ के सवेकᲂ और सं᭭थानᲂ पर लगातार हमला कर माहौल को िबगाड़ रह ेह।ᱹ लोगᲂ कᳱ 
ᮧाथᭅना मᱶ खलल डाली जा रही है, जो ᳰक गलत है। संिवधान ᳰकसी भी ᳞िᲦ को धाᳶमक ᮧाथᭅना 
मᱶ खलल डालन ेकᳱ इजाजत नहᱭ देता है। कुछ संगठन अशांित फैलाने मᱶ लगे है। कुछ माह स े
रामनगर, बसोहली, नगरी और कठुआ आᳰद ᭃेᮢᲂ मᱶ ऐसे घटनाए ंᱟई ह।ᱹ कᱶ ᮤ और ᮧदेश सरकार स े
मामल ेमᱶ ह᭭तᭃपे कᳱ अपील करते है। मसीही समाज असुरिᭃत महसूस कर रहा है। अगर इन 
घटनाᲐ को नहᱭ रोका गया तो रा᳦ीय मानवािधकार आयोग और रा᳦ीय अ᭨पसंयक आयोग के 
पास जाने के िलए मजबूर हᲂगे। 
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NHRC forum pitches for law to end ambiguity in dealing with 
refugees, asylum-seekers 
https://theprint.in/india/nhrc-forum-pitches-for-law-to-end-ambiguity-in-dealing-with-
refugees-asylum-seekers/808901/ 
A forum hosted by the NHRC Thursday unanimously pitched for enacting a national law 
to end “adhocism and ambiguity” in dealing with refugees and asylum-seekers in the 
country, officials said. 
 
The National Human Rights Commission organised an online open discussion on the 
protection of the basic human rights of refugees and asylum-seekers in India on 
Thursday. 
 
 
NHRC member justice M M Kumar chaired the event which was attended by NHRC 
chairperson justice (retd) Arun Kumar Mishra, other senior official of NHRC, and 
representatives of ministries of law, external affairs and home affairs, UN Human Rights 
Council, domain experts, among others. 
 
“It was unanimously felt that though India had a very good track record and tradition of 
dealing with and handling the international refugees and asylum seekers since time 
immemorial, it is time a national law is enacted to include all the best practices and 
policies so far to have in place a uniformity and legal sanctity to ensure protection and 
realisation of human rights of refugees and asylum seekers across the country,” the 
NHRC said in a statement. 
 
This was also to help them seek the benefits of other welfare measures by the 
government even while taking care of the national security, it added. 
 
Earlier, inaugurating the open forum, justice Kumar said that by the virtue of the 
Constitution of India, every citizen is entitled to basic human rights. 
 
India is a signatory to various international conventions and treaties related to refugees 
and asylum seekers largely within the framework of the Universal Declaration of Human 
Rights (UDHR) but not on the basis of Citizenship Act, 1955, which he said, can be 
regulated to protect their rights, according to the statement. 
 
Because protecting their rights merely on the basis of certain documents, depending on 
case to case basis, may lead to ambiguities in the uniform interpretation thereof 
compounding their problems in getting even basic necessities in different parts of the 
country in the absence of a national law, the statement said. 
 
Justice Kumar said that “legislature needs to be impressed upon for enacting a national 
law on refugees and asylum seekers to overcome adhocism and confusion as these 
may lead to subjectivity and unnecessary litigation”. 
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Triggering the discussion, NHRC Secretary General Bimbadhar Pradhan said that while 
there are various internationally acclaimed measures India has been using to deal with 
the refugees and asylum seekers, “these are largely with the intent that normalcy can 
be restored only by sending them back to their respective countries on voluntary 
repatriation”. 
 
Kavita Belani, Deputy Chief Mission, UNHCR said “refugees by definition are victims of 
human rights violations”. 
 
 
She lauded India’s support to refugees and displaced people with its home grown 
solutions in line with the global commitments, and described these as very inclusive and 
forward looking. However, she said these needed to be put in a structured policy on 
predictable lines for a national response to make it easy for all the refugees and asylum 
seekers get access to their rights. Besides the inaugural session, the open forum was 
divided into two thematic sessions focusing on policy framework and legal safeguards 
for refugees and asylum seekers; and issues and challenges in protection of right to life 
and dignity; and access to other socio- economic, educational and cultural rights, 
officials said. 
 
Concluding the discussion, Justice Kumar said that all the suggestions will be further 
deliberated in the Commission before sending to the government as recommendations 
for implementation. PTI KND TIR TIR 
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India News | NHRC Forum Pitches for Law to End Ambiguity 
in Dealing with Refugees, Asylum-seekers 
https://www.latestly.com/agency-news/india-news-nhrc-forum-pitches-for-law-to-end-
ambiguity-in-dealing-with-refugees-asylum-seekers-3275853.html 
A forum hosted by the NHRC Thursday unanimously pitched for enacting a national law 
to end "adhocism and ambiguity" in dealing with refugees and asylum-seekers in the 
country, officials said. The National Human Rights Commission organised an online 
open discussion on the protection of the basic human rights of refugees and asylum-
seekers in India on Thursday.  
NHRC member justice M M Kumar chaired the event which was attended by NHRC 
chairperson justice (retd) Arun Kumar Mishra, other senior official of NHRC, and 
representatives of ministries of law, external affairs and home affairs, UN Human Rights 
Council, domain experts, among others. "It was unanimously felt that though India had a 
very good track record and tradition of dealing with and handling the international 
refugees and asylum seekers since time immemorial, it is time a national law is enacted 
to include all the best practices and policies so far to have in place a uniformity and 
legal sanctity to ensure protection and realisation of human rights of refugees and 
asylum seekers across the country,” the NHRC said in a statement.  
This was also to help them seek the benefits of other welfare measures by the 
government even while taking care of the national security, it added. Earlier, 
inaugurating the open forum, justice Kumar said that by the virtue of the Constitution of 
India, every citizen is entitled to basic human rights. India is a signatory to various 
international conventions and treaties related to refugees and asylum seekers largely 
within the framework of the Universal Declaration of Human Rights (UDHR) but not on 
the basis of Citizenship Act, 1955, which he said, can be regulated to protect their 
rights, according to the statement. Because protecting their rights merely on the basis of 
certain documents, depending on case to case basis, may lead to ambiguities in the 
uniform interpretation thereof compounding their problems in getting even basic 
necessities in different parts of the country in the absence of a national law, the 
statement said. Justice Kumar said that "legislature needs to be impressed upon for 
enacting a national law on refugees and asylum seekers to overcome adhocism and 
confusion as these may lead to subjectivity and unnecessary litigation". Triggering the 
discussion, NHRC Secretary General Bimbadhar Pradhan said that while there are 
various internationally acclaimed measures India has been using to deal with the 
refugees and asylum seekers, "these are largely with the intent that normalcy can be 
restored only by sending them back to their respective countries on voluntary 
repatriation". Kavita Belani, Deputy Chief Mission, UNHCR said “refugees by definition 
are victims of human rights violations”. She lauded India's support to refugees and 
displaced people with its home grown solutions in line with the global commitments, and 
described these as very inclusive and forward looking. However, she said these needed 
to be put in a structured policy on predictable lines for a national response to make it 
easy for all the refugees and asylum seekers get access to their rights. Besides the 
inaugural session, the open forum was divided into two thematic sessions focusing on 
policy framework and legal safeguards for refugees and asylum seekers; and issues 
and challenges in protection of right to life and dignity; and access to other socio- 
economic, educational and cultural rights, officials said. Concluding the discussion, 
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Justice Kumar said that all the suggestions will be further deliberated in the Commission 
before sending to the government as recommendations for implementation. 
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